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 [=f  लाल  कृष्ण  अडाणी]
 कल  मेरे  मिलन श्री  समर  गुह  बोले  हैं-दोनों ने  इस
 बात  पर  बल  दिया  कि  हम  कहीं  अपनी
 कल्पना  और  य्योरेटिकल  कल्पना  में  ऐसी  गल्ती  न
 कर  बैठें  कि  जिस  के  कारण  आकाशवाणी  और

 मुद्दे पर  कोई  बहुत  ज्यादा  मतभेद  नहीं  है,  मतभेद  उस
 के  श्रियान्वयन  के  तरीके  पर  है  ।

 सभापति  महोदय  :  अब  आप  अगले  दिन  अपना
 आपण  जारी  रखेंगे  ।
 अब  प्राइवेट  तेम्बस  बिजनेस शरु  होता  है  ।

 औ  पवित्र  मोहन  प्रधान,  आप  अपना  मोशन
 मूव  करें  ।

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILS  AND  RESOLUTIONS

 Twenty-Firty  Report
 SHRI  PABITRA  MOHAN  FRA-

 DHAN  (Deogarh):  Sir,  I  beg  to  move:
 “That  this  House  do  agree  with

 the  Twenty  fifth  Report  of  the  Com-
 mittee  on  Private  Members’  Biils
 and  =  Resolutions  presented  to  the
 House  on  the  20th  November,  AgTa",
 MR.  CHAIRMAN:  The  question  is:

 “That  this  House  do  agree  with
 the  Twenty-fifth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  33330  ty  the
 Hous?  on  the  29th  November,  W787)

 The  motion  was  adopted.

 15  hrs.
 RESOLUTION  RE.  RECLAMATION
 OF  BARREN  AND  FALLOW  LAND
 FOR  DISTRIBUTION  TO  LANDLESS

 PERSONS—Contd.
 MR;  CHARMAN:  Now,  we  _  take

 up  further  discussion  of  the  following
 Resolution  moved  by  Shri  Laxmi  Na-
 rain  Nayak  on  the  4th  August  1970:

 “This  House  is  of  opinion  that
 with  a  view  to  providing  employ-
 ment  to  about  7  crore  unemployed
 persons,  reclaiming  barren  and  fal-
 low  land  and  increasing  food  pro-
 duction  in  the  country,  the  Central
 ‘Government  should  provide  neces-

 sary  financial  assistance  to  State
 Governments  and  Union  territories
 Administration  to  form  a  Land
 Army  which  may  reclaim  about  5
 crore  acres  of  barren  and  fallow
 Jand  within  one  year  and  distribute
 it  among  the  landless  persons  after
 providing  irrigation  facilities  and
 other  inputs.”

 शी  प्रसाद  शास्त्रो  (रीवा)  :  माननीय
 अन  1  मैं  कह  रहा था  कि  अगर  भूमि-
 तीनों  को  उनकी  जीविका  का  साधन,  उनको  संती  बनने
 के  लिए  जमीन  नही  दी  गयी  तो  इस  का  परिणाम  बड़ा

 एक  प्रयास  किया  था  कि  इस  दें  के
 भरी-हितों  कों  जमीन  मिल  जाए  लेकिन  उनका
 अयास  सफल  नहीं  रहा  ।  आज  भी  हमारे  देश  में

 हमें  दुनिया का  इतिहास  सिखाता है  कि  जहां
 दबे  हुए  लोगों  को,  अन्याय  पीड़ित  लोगों  को उन  को
 जीविका  के  साधन  नहीं  दिये  जाते  वहां  बे  निराश हो

 ,  हताश  हो  कर  सहस्र  क्रांति  पर  उधर  भराते  हैं।
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 this  resolution  because  it  serves  two
 purposes.  One  35  to  create  employ~
 ment.  The  other  one  is  to  help  the  poor
 people  to  get  land,  Here  it  is  said  that
 barren  and  fallow  land  has  to  be  re-
 claimed.  But  what  I  say  is  that  cror-
 es  and  crores  acres  of  land  have  al-
 ready  been  assigned  and  that  land
 also  must  be  reclaimed  and  brought
 unde:  cultivation.  The  land  which  has
 been  given  is  lying  fallow  in  many

 ureas;  and  it  has  become  impossible
 to  provide  irrigation  facilitic,  there
 unless  that  land  is  levelled  and  re-
 claimed.  Therefore,  not  only  the  fal-
 low  land,  barren  land  and  assigned
 land  but  also  the  land  that  has  been
 given  under  ceiling  must  also  be  bro-
 ught  under  cultivation

 With  regard  to  assignment,  I  have
 to  tell  one  or  two  things.  Assignment
 to  this  banjar  and  fallow  land  is  not
 completed  in  many  States.  Assign-
 ment  is  a  State  subject  because  it
 pertains  to  land.  Land  is  a  State  sub-
 ject.  Therefore,  the  Centre  is  not
 having  control  over  it.  We  want  the
 Central  Government  to  constitute  an
 Implementation  Committee,  a  panel
 to  implement  land  reforms  and  also
 to  assign  lands.  With  regard  to  this
 assigned  of  land,  through  फ  forms
 are  given,  they  are  not  included  in
 accounts,  and  therefore,  they  are  not
 accounted  for  and  ‘kist’  is  not  collect-
 ed  from  the  poor  people  who  are
 given  land.

 The  second  thing  is—though  ‘D’
 forms  are  given  to  the  poor  people,
 land  is  not  shown  to  them  because
 it  is  under  the  landlord’s  possession
 and  the  landlords  are  not  evicted.
 Therefore,  Government  should  take
 interest  and  instruct  the  State  Gov-
 ernments  to  see  that  the  land!ords  are
 evicted  and  the  land  is  aasigned to
 the  poor  people.
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 tipur,  are  examples  of  it.  Not  only  in
 Northern  India,  but  in  Southern
 India  also  harassment  against  these
 poor  people  whether  they  are  hari-
 jans,  girijans,  belonging  to  backward
 communities  or  economically  back-
 ward  people,  is  being  carried  on.
 That  must  be  put  an  end  to.

 In  many  States  land  reforms  are
 not  being  properly  conducted  or  im-
 plemented.  In  many  States  land  re-
 forms  have  not  been  brought.

 MR.  CHAIRMAN:  Let  the  bell  be
 rung.

 SHRI  DINESH  JOARDER  (Malda):
 But  he  is  not  pressing  his  demand
 for  quorum.

 MR.  CHAIRMAN:  When  he  _  raised
 the  question,  I  asked  the  bell  to  be
 rung.  The  bell  is  being  rung.

 Now  there  is  quorum,  He  may  con-
 tinue.

 SHRI  P.  RAJAGOPAL  NAIDU:
 On  “March  11  this  year,  the  Minister
 hag  given  the  figures  of  land  taken
 Over  under  the  Ceiling  Act  in  the
 country—10,62,654  acres.  It  is  very
 meagre.  We  must  get  not  less  than
 50  lakh  acres  by  now.  It  is  not  even
 one-fifth.  ‘Therefore,  if  necessary,  the
 Act  must  be  amended  so  that  they
 may"  nut  go  to  courts,  Though  assign-
 merit”  has  been  given  to  a
 large  extents:  no  financial  assistance
 hag  heen  given  to  the  poor  people  to
 reclaim  the  ‘land,  buy  seeds,  develop

 the  land  or  provide  irrigation  facili-
 ties.  Financia]  assistance  is  necessary
 and  the  Government  has  not  though
 Over  the  matter.  When  Shri  Sanjivay-
 ya  was  Chief  Minister  of  Andhra,  he
 moved  the  Central  Government to.
 give  at  least  Rs.  200  crores  for  this.  .
 purpese,  It  is  not  an  ordinary,  issue,
 Therefore,  the  Government  should
 think  over  the  matter  and  get  apart

 7
 large  sum  for  reclamation  of  the

 land.

 In  some  States  joint  farming  socie-
 ties  are  being  constituted  and  they  are
 working  very  well.  Unfortunately
 they  are  constituted  only  for  the
 sake  of  Harijans  and  Girijans  but
 not  for  others.  My  plea  is  that  such
 societies  have  to  be  constituted  where-
 ever  there  are  landg  available,  There
 are  vast  tracts  of  land  which  are  not
 assigned  even  today.  Unless  they  are
 reclaimed  and  other  facilities  are
 given,  the  people  will  not  go  there
 and  settle  down.  Therefore,  reclama-
 tion  has  to  be  taken  up,  Where  re-
 clamation  is  done,  that  land  has  to  be
 distributed  to  the  poor  people,  Seeds
 have  to  be  supplied  to  them.  To  do
 all  these  things,  man-power  is  Te. |
 quired,  Are  we  going  to  create  a
 land  army  or  not?  Lakhs  and  lakhs
 of  people  are  required  in  every  State.
 If  we  give  financial  assistance  to  the
 States,  it  is  quite  possible  for  them
 to  do  all  these  things.  In  the  sixth
 plan  nothing  is  mentioned  regarding
 this,  Therefore,  I  request  the  Minister
 to  see  that  a  large  sum  or  money  is
 allocated  for  this,  If  our  Government
 is  not  capable  of  doing  it,  they  must
 get  money  from  World  Bank  or  other
 international  organisations,  Unless
 we  take  it  up  now  itself,  it  will  not
 be  possible  for  us  to  complete  within
 10  to  15  years.  This  is  the  proper  time
 because  we  are  going  to  launch  a
 plan,  Because  the  hon.  Minister  is  very
 much  particular  about  the  develop-
 ment  of  agriculture  he  must  take  it
 up  in  the  Cabinet  and  also  with  the  *
 Planning  Commission  and  see  that
 a  sizeable  aniount  is  allocated  fér'this
 purpose.
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 “SHRI  5  ७  MURUGAITYAN
 (Nagapattinam):  Madam  Chait-

 man,  on  behalf  of  the  Communist
 Party  of  India,  I  support  this  Resdlu-
 ४०)  under  discussion.

 In  18977  the  number  of  unemployed
 in  the  country  is  of  the  order  of  1.08
 crores.  As  compared  to  ‘1976,  the
 unemployment  in  the  country  has
 gone  up  by  12  per  cent.  Besides  this,
 we  must  béar  in  mind  that  14  crores
 of  agricultural  Isbourers  are  employ-
 ed  for  only  170  days  in  a  ‘year,  All
 of  us  are  aware  that  the  entire  rural
 population  in  the  country  is  employ-
 ed  on'y  for  six  months  in  a  year.  This
 Resolution  speaks  about  the  creation
 of  a  land  army  with  the  objective  of
 reclaiming  5  croes  hectares  of
 land  with  the  financial  assistance  from
 Government  and  through  this  to  solve
 unemployment  problem  in  the  coun-
 try.  1  am  personally  of  the  view
 that  this  programme  completely  wi)!
 not  help  us  in  eradicating  unemploy-
 ment  from  the  country.

 1  is  acknow‘edged  all  over  the
 worlg  that  our  country  is  gn  agricul-
 tural  country  and  80  per  cent  of  peo-
 ple  live  in  rural  areas  depending  on
 agriculture.  In  the  present  capitalistic
 structure  of  our  society,  it  will  not  be
 possible  even  to  reduce  the  rigours
 of  unemployment,  leave  alone  the
 question  of  elimination  of  unem-
 ployment  without  introducing  lend |
 reforms  effectively  throughout  the
 country.  We  cannot  do  anyhing  worth-
 while  without  effective  land  ceiling’:
 laws.  Mahatma  Gandhi,  as  early  as
 1934  in  Karachi  Congress,  gave  ws. the clarion  call  of  ‘Land  to  the  Tiller’
 through  which  he  foresaw  that  all  the.
 other  avenues  for  full  employment  will
 flow  throughout  the  country.  No  Gov-
 ernment  so  far.  except  the  Kerala.
 Government  has  implemented  this.
 basic  concept  for  the  naion’s  welfare.
 Whether  it  is  the  former  Congress:.Go-..
 vernment  at  the  Centee  and  the,  Gov-

 Fi  orig  inal  speech  was  delivered  in  Temil,

 ernments  of  the  Congress  Party  in  the
 ae
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 States  or  the  present  Janata  Party
 Government,  land  reform  has  been
 getting  the  lowest  priority.  The  former
 Government  of  Congress  Party  accept-
 ed  land  reforms  ag  one  of  its  objective
 policies  but  never  cared  to  implement
 it:  But  the  Janata  Government  has

 not  only  been  frowning  at  it  but  in
 fact  it  favours  the  land-lords.

 Our  hon.  Prime  Minister  has  been
 repeatedly  saying  that  unemployment
 would  be  removed  within  10  years.
 J  do  not  know  the  basis  for  this  claim.
 Is  he  going  to  achieve  this  with  a
 magic  wand  or  by  taniric  methods?
 Unemployment  has  bes»  growing  day
 by  day,  by  leaps  ang  bounds.  Land
 Teform  will  be  the  ८४  effective
 starting  point  to  curb  this  vicious
 growth  of  unemployment.

 The  Mirasdars  and  Kulaks  occupy
 poromboke  lands  and  later  get  them
 assigned  in  their  favour  by  with  the
 help  of  government  machinery.  The
 same  Government  suddenly  jumps  into
 violent  action  and  demolish  the  huts  of
 Harijans  on  the  ground  of  unauthoris-
 ed  occupation.  Even  after  32  years  of
 independence,  the  poor  agricultural
 labour  cannot  have  2  cents  of  land  for
 his  habitation,  though  he  is  engaged
 in  the  job  of  feeding  the  entire  nation.
 If  he  shows  some  resistance,  he  is  at-
 tacked  with  all  kinds  of  lethal  wea-
 pons.  For  example,  in  Kanjewala  in
 the  neighbourhood  of  Capital,  the
 grazing  land  was  re-classified  and  al-
 lotted  to  the  poor  Harijans  and  other
 backwarg  Class  people  after  long  and
 arduous  efforts.  But  the  kullaks  and
 Miragdars  displaced  them  from  such
 lands  and  they  were  bold  enough  to  do
 such  encroachments  because  of  their
 certainty  to  get  support  from  the
 Janata.  Government.  How  do  wo  ex:
 pect’  unemployment  to  be  eliminated
 in  this  king  of  atmesphere?

 Madam, 48  per  cent  of  ovr  people  live
 below  the  poverty  ‘Hine.  Land  reforms
 including  effective  implementation  of
 land  celting  ‘laws  alone  will  be  able
 to  poviie  them  basic  minimum  stand-
 ards  of  Hving  in  this  country,  especial-'°

 es  whién  right  to’  employment  haa  not

 yet  become  a  fundamental  rignt  in  this
 country.  This  Resolution,  ig  imple-
 mented,  may  give  some  temporary
 relief  in  the  form  of  some  job  opportu~
 nities.  But  can  the  14  crores  of  peo-
 ple,  who  are  half-employed  and  under-
 employed,  get  full-time  jobs  with  this
 kind  of  8  programme?  My  answer  is
 negative.  The  land  ceiling  laws  and
 land  reforms  should  be  vigorously  im-
 plemented.  The  surplus  land  that  be-
 comes  available  from  implementation
 of  land  ceiling  laws  should  be  allotted
 to  the  landless  agricultural  labourers,
 who  should  also  get  statutory  support
 from  being  displaced  by  vested  inte-
 rests  and  necessary  help  for  cultiva-
 tion.  Then  only  unemployment  will
 become  a  thing  of  the  past  in  our
 country.

 In  this  background,  on  behalf  of  the
 Communist  Party  of  India,  I  support
 this  Resolution.
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 DECEMBER  1,  1978
 for  distribution  to  landless  persons  (Res.)

 ‘durren  etc.  tnd  332

 SHRI  CHITTA  BASU  (Sarepat):
 Madam  Chairman,  I  rise  to  support  the
 Resolution  moved  by  Shri  Laxmi
 Narain  Nayak.  |  think,  this  is  the
 most  appropriate  ‘Resolution  at  the
 moment  to  really  tackle  the  problem
 of  rural  unemployment  and  build  a  néw
 life  for  the  millions  of  our  country.

 I  want  to  revea)  certain  figure  to  the
 House  with  the  hope  that  the  hon.
 Minister,  who  is  accepted  as  one  of  the
 experts  in  land-relations  ond  land-
 tenure,  will  not  try  to  shy  away  frum
 replying  to  this  question.

 My  first  point  ig  that  statistics  show
 that  the  number  of  agricultural  labour
 Or  Our  country  ig  fast  increasing.  I
 think,  he  cannot  deny  this  fact,  parti-
 cularly  when  I  quote  certain  figures.

 The  landless  who  were  only  18  per
 cent  of  the  rural  population  according.
 to  the  1961  census  had  risen  to  30  per
 cent  by  the  time  of  the  1971  census,  But
 in  the  same  period,  you  will  be  sur-
 prised  to  know  that  the  percentage  of
 owner-cultivatorg  has  declined  from
 60  per  cent  in  1961  to  50  per  cent  in
 ‘1971,  This  means  that  more  and  more
 poor  peasants  are  being  alienated  from
 the  land,  more  and  more  people  are
 becoming  landless  and  more  and  more
 people  are  joining  the  army  of  the
 rural  unemployed.  This  1  the  Jesson
 the  hon.  Minister  should  take  from  the
 figures  I  have  just  quoted.  This  is  an
 avérage  figure  but  I  know  it  for  my-
 self  and  for  certainty  also  that  this
 varies  from  Stdte  to  Btate  and  even
 from  region  to  region  in  the  same
 State.  It  1;  widely  known  that  In
 States  like  Andhra  Pradesh,  Tamil-
 nadu,  Kerala,  Bihar,  Orissa  and  Mahe-
 rashtra  the  landless  agricultural  labour
 really  constitute  ‘anywhere  between
 40  and  50  per  cent  of  the  total  rural
 population.  Now  if  we  have  ‘this  very
 basic  problem  before  us,  I  think  Mr.
 Naik’s  proposal  is  the  only  panacea 6
 tackle  the  problem.  7

 Now  the  question  of  lend  reforms
 has  been  ‘raised.  I  also  ‘know  ‘that
 that  is  als  an  important  matter  which
 the  government  cannot  iguom  T  have
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 got  complaints  against  this  govern-
 ment  as  well  85  the  previous  govern-
 ment.  So  far  as  the  previous  govern-
 ment  is  concerned,  it  is  better  ‘to  ig-
 nore  than  to  remember  it.  ven  after
 two  full  decades  the  available  surplus
 after  the  implementation  of  the  land
 cellitig  laws  is  disappointing—I  say  in
 the  mfidest  form.  It  is  disappointing
 because,  according  to  the  government
 and  the  Agriculture  Ministry  there  is
 oly  38  lakhs  acres  of  land  which  are
 sufplus.  Jt  is  incredible,  I  feel.  This
 is  the  single  fact  which  really  deter-
 mines  the  very  attitude  of  the  govern-
 ment  towards  the  basic  question  of  land
 reforms.  As  I  have  mentioned  it  ear-
 lier  also  and  1  say  that  with  all  res-
 ponsibility.  Dr.  Mahalanobis.  an  emi-
 nent  economic  of  our  country....

 AN  HON.  MEMBER:  He  is  a  statis-
 tician,

 SHRI  CHITTA  BASU:  He  is  not  only
 a  statistician  but  a  renowned  econo-
 mist  also.

 According  to  Dr.  Mahalanobis,  in  the
 late  fifties  he  estimated  that  if  the
 standard  18  acres  of  land  is  the  basic
 ceiling,  then  a  total  of  600  million
 acres  of  lang  will  be  made  available
 as  surplus  to  be  distributed  among  the
 landless.  This  is  the  statement  made
 by  Dr.  Mahalanobis.  Leave  it  aside.
 Let  us  have  Government's  committee.
 The  Dandekar  Conynittee  in  the  late
 fifties.  suggested  that  there  will  be  409
 miljian  :acres  of  land  pyailable  as  sur-
 plus  3०  be  distributed  among  the.  land-
 less  an  oe

 16.  Ges.
 Madam,  now,  we  come  to  what  the

 Government  says.  According  to  them,
 it  ‘is  vonly  38  ‘lakhs.  acres  which  are
 avafiable as  surplus.  If  the  revised
 Lind  Ceflings  ‘Act  is  implemented,  it
 will  come  to  ‘58  million,  te:,  33  lakhs
 acres  that  are  to  be  found  surplus.
 Byt,  where  have  the  surplus  lands
 gone?  Where  have  they  ‘been  buried?
 My  ‘hon  friend  from  Bihar  said  that
 they  have  gone  to  Maharaja  of  Dar-

 kenya.  I  do  not  mention  anybody's

 rajas,  X,  Y,  or  थ  I  do  not  mean  any-
 body.  They  have  swallowed  tbe lands.  Unless  the  Govesnment  és  se rious  to  really  implement  the  Land
 Ceilings  Act  properly,  the  question  .of
 land  reforms  is  not  going to  be.solved.

 Now  I  want  to  mention  one  :thiag.
 According  to  the  Planning  Cgom-
 mission,  even  to-day,  based  on  ‘the records  of  the  1971  Census,  the  sur-
 plus  land,  even  now,  is  more  than 200  lakhs  acres.  According  to  this
 Particularly  Minister  it  is  only  38
 lakhs  whereas  the  Planning  Commis-
 sion  says  that  even  to-day,  it  is  900 lakhs.

 Madam,  I  again  say  that,  aocord-
 ing  to  the  Census  Report  of  1971,  a
 mere  five  per  cent  of  the  top  land-
 lords  who  possess  more  than  twenty- five  acres  each  own  around  one  hund-
 red  million  acres  of  agricultural]  land.
 If  genuine  land  ceiling  laws  are  en-
 acted,  and  implemented  determinedly with  the  aid  of  the  popular  commit~
 tees  at  the  village  levels,  minimum surplus  available  would  be  300  lakhs acres.  Then,  Sir,  I  must  remind  you that  according  to  the  National  Sample Survey,  potential  stirpius  is  cy million  acres  or  ten  times  the  offi.
 cially  estimated  surplus  is—Times  of India,  September,  23.

 Now,  I  would  ask  the  Government
 of  India  when  the  avaijable..sugplus is  600  lakhs  acres,  they  are  eatimngt- ing  it  at  only  53  lakhs  ACLESeRANe- tenth  of  the  total  available  surplus— what  does  the  Government  Propose,  to do  and  change  for  the  better—tor.  = leasing  the  Jand  and  distributing  ज
 among  the  landless?  ca

 In  this  connection,  I  would  only  gay with  a  sence  of  anguish  that  Govarp- ment  is  not  serious;  even  the  Prime Minister  is  not  serious  Yecause  .he अंड on  record  having  said  that  evan:  jay the  implementation  of  the  land  cailag
 pr  for  then

 will  be  made  avall- able  for  the  distributi  Bmpng
 landless.

 4  *  he
 Is  it  the  way  the

 Eee tee
 .  :

 should  ‘tackle  the  matter?  Is  tt  the”
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 [Shri  Chitte  Basu]
 way  that  we  should  scuttle  the  very
 proposal  of  land  reforms?  Is  it  the
 way  that  the  land  reforms  can  be  im-
 plemented?  And  is  it  the  way  to  re-
 quest  the  Andhra  Pradesh  Govern-
 ment  to  give  2,000  acres  of  land  to
 the  Raja  of  Chellapalli?

 Would  the  Government  revise  15
 stand  really  and  take  the  land  re-
 forms  measures  seriously  and  distri-
 bute  the  land  and  liquidate  the  rural
 unemployment  and  usher  in  a  new
 era  in  the  countryside  of  ours?

 MR.  CHAIRMAN:  Before  I  call  Mr.
 Ugrasen,  is  it  the  pleasure  of  the
 House  to  extend  the  time  of  the  dis-
 cussion?  Those  in  favour  of  it  may
 please  say  ‘Aye’.

 SEVERAL  HON.  MEMBERS:  Aye.
 MR.  CHAIRMAN:  How  much  time

 does  the  Minister  need?  Because,
 after  him,  the  Member  has  the  right
 to  reply  to  the  debate.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH)  :  I  won’t  take  more
 than  15  minutes.

 MR.  CHAIRMAN:
 Shri  Ugrasen  continue.

 et  चलन  (देवरिया) :  सभापति  महोदय,  जैसा
 हमारे  अन्य  मिलों  ने  कहा  है,  मैं  भ  नायक  को

 उन्होंने  का
 ग

 इस  सदन
 ,अंक  इस  सदन  के  दारा  पूरे  देश  की

 All  right.  Let
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 आम  के  आम  आर  गुठलियों के  बाम ।  आप  जमीन  अमीन  नहीं  आंटी  जायेगी.  तब  तक  जमीन
 बॉटिए भौर 5 करोड़ कौर  5  करोड़  जी  बेकारों की  फौज  है,  उस  को  बट  नहीं  सकती  है  t  मैं  हिसा  की  आत

 बांड  कीजिए .  (ब्यथक्षाण)  तो  आप  अमीन  को  बांटे  L  नही  कहता  हूं  क्योंकि  मैं  तो  उस
 और  जो  भूमिहीन  गरीबों  के  बच्चे  है  उम  की  भाप

 ड्
 थैला  हूं  ओ  कहते  थे  कि  हम  मारेंगे  नहीं

 फौज  अना  दीजिए।  ।  कचरूलाल  जी  कह  रे  थे  मानेंगे  नहीं  ।  इसलिए जब  तक
 कि  सेना  बमों।  उत्तर  प्रदेश  में  हम  लोग  भूमि  सेना  सरकार  पड़ती  है,  अंदर  और  सीलिंग  की  अमीन बनाने  की  आत  करते थे  तो  मंत्री  लोग  भड़कते थे  ।  लेकर  फी  परिवार के  हिसाब  से  नहीं  बांटेंगी  तब  तक
 कहते  भेकियेतो  सेना  बना  रहे  है,  इन  को  अन्य  करो  1  इस  देश  में  कभी  भी  न  तो  शांति  हो  सकती  है  और
 सेना  इस  लिए  नहीं  बनाना  चाहते  हैं  कि  पाकिस्तान  या  न  सुधार  हो  मकता  है  ।
 बंगलादेश  पर  हमला  करेंगे  in  इसलिए सेना  बनाना
 आते  हैं  कि  उन  के  पास  टैक्टर, हर  तरह  के  हल,
 कुदाल भर  फाबबे  होंगे,  ने  पड़ती  जमीन  पर  भिड  इन  शब्दों  के  साथ  मै  नायक  जी  के  प्रस्ताव
 जाकी  और  उस  को  जोत  लेंगे  ।  अगर चीन  में  का  समर्थन  करता  हूं  और  आशा  करता  हें  कि
 हवांयही की  बाढ़  कोको  जीन  के  लोग  श्रमदान से  माननीय  मंत्रीजी,  और प्रस्तावों को  भेजने  मानें
 खत्म  कर  सकते  हे  तो  कोई  बजह  नहीं  है  कि  यहां  लेकिन  इस  अस्तावकोजरूर मान  लें  गे।
 की  पढ़ती  जमीन  को  हम  लोग  ट्रैक्टर,  हल  और
 कुदाल  से  काट

 कर  सेती  योग्य
 ा  ष्

 जि  ्  द्  दि  म्  अक  हमारे  PROF.  R.  K.  AMIN  (Surendra-
 खाने-पीछे  के  मामले में  हम  आत्मनिर्भर  हो  जायेंगे ।  nagar):  Mr.  Chairman,  Sir,  I  am  very
 लेकिन  बाल  यह  है  कि  हम  करें  क्या?  happy  that  a  Resolution  like.  this  has
 हम  तो  यहां  बर  आधा दे  देत ेहै  लेकिन  प्रस्ताव  का  been  introduced  in  this  House.  I  also
 क्या  हुआ,  खुदा  जाने  agree  with  the  sentiments  expressed cm  therein  and  the  problems  posed  before
 दिल  में  आता  है  लगा वे  आग  कोहे  तुर  पर  us,  the  problem  being  that  there  is  a

 फिर  न्न्गि  भाता  है  ी  स  आवेगा  large  number  of  people—about  7
 crores  of  people—who  are  unemploy-

 लोहिया  ed  and  they  should  be  given  employ-
 ह  यो  न  मुन्  ह  ment.  The  second  problem  which  is

 t  twain  में  क्या  होना  जाहिए?  हजारों  pesed  here  in  the  Resolution  is  that

 एकड  कमीन  में  हमारे  सामने  गेहूं  की  फसल  about  five  crores  acres  of  land  are
 लहलहाती  है  उन  लोगों  के  नाम  से  जिनके  बाप  surplus  land  which  can  be  brought
 we  कभी  खेत  में  यए  नहीं  ।  हम  कहते  है--

 under  cultivation  and  which  should
 जो  जोते  बोये  बही  किसान  4  इसलिए  में  कहता  हूं  :  be  distributed  among  the  people,  Now.

 I  would  like  to  pose  certain  problems
 मल्लाह  खरा  मीनार  में  बल  एक  आर  before  you  consider  the  prescription

 ही  चूकता  हो  ह  given  th®wein.  Is  it  a  right  prescrip- जाये,
 tion?  I  do  not  think  the  prescription

 ee sd  साहिल  चलनेका  अंजाम  न  given  therein  is  a  practical  ane  and भ  even  in  the  interest  of  the  country.
 Why  do  I  maintain  that?  Although
 with  the.  spirit  I  agree,  I  also  agree

 अग ा  भाष  सबा  6  with  the  objectives  that  this  land
 याक

 बाप  शॉ  करी  ि
 must  be  utilised  and  should  be  brought

 t  उनका  ग्या  हाल  है?  उत्तर प्रदेश  की  under  plough,  |  also  agree  that  those
 सरकार  का  आप  मुलाहिजा  फ़रमाइये  a  उत्तर  who  are  unemployed  should  be  given
 अश  सरकार  मंडी  साख  और  कछ  एकड़  अमीन  employment  without  any  distinction
 सीलिंग  सेतिका नी  है  जब  कि पश्चिम  अंगास  whatsoever.  But  whether  it  should
 में  6  लाख  80  हजार  एकड़  निकाली  है  और  be  done  by  this  way  or  some  other
 अग बह  10  लाख  एकड  हो  गई  है  t  वहां पर  way  and  some  other  way  more  econo-
 महांति  कौ  समस्या  है  t  सब  से  ज्यादा  mically  is  to  be  decided.  You  will
 ger  मीन  हमारे  देश  में  है  लेकिन  राज्य  probably  agree  with  me  if  I  mention
 wort  कुछ  नहीं  करती  हैं  ।  यहां  मंत्री जी  पर  that  some  other  way  which is  more
 मादा  भार  पड़ता  है  तो  डे  एक  लब  लैटर,  प्रेम-  economical  which  will  fulfil  both  the
 qa,  few  देते  हैं  कि  राम  नरेश  जी,  आप  objectives:  under  consideration...  I
 जाग  को  आंट.  बी जिएं  लेकिन.  राम  नरेश  जी  would  like  to  pose  a  problem  to  those:

 जक  तक  ताकत  के  साय  who  are  prescribing  things  in  thig
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 manner:  in  India  to-day,  70  per  cent
 of  the  people  depend  on  agriculture.
 Our  total  labour  force  is  about  30
 crores,  of  which  about  22  crores  de-
 pend  on  land.  Do  you  want  that  the
 number  of  people  depending  on  ag-
 rieulture  should  increase  further  in
 future—i.e.  as  your  population  and
 labour  force  increase?  Or,  would
 you  like  to  find  out  some  other  avenue
 for  them  to  get  employment?  Is  it
 not  possible  to  employ  them  in  cat-
 tage  industries,  in  building  social
 capital  and  in  small-scale  industries?
 Is  it  necessary  to  employ  them  only
 on  land?  If  you  do  so,  in  the  next  10
 years,  65  per  cent  of  our  people  will
 depend  on  land.  Ali  other  avenues
 wi  be  closed.

 ‘Tf  you  look  to  the  economic  develop-
 ment  of  other  countries  placed  in
 your  situation,  like  China,  Japan  or
 Formosa,  you  will  find  that  they  kept
 the  number  of  agricultural  labour
 force  the  same.  It  means  that  in
 course  of  time,  the  relative  Jabour
 force  depending  on  agriculture  de-

 creases.  To-day  it  is  72  per  cent.
 After  10  years,  it  should  be  62  per
 cent,  You  can  achieve  it,  if  you
 make  it  a  point  that  the  number  of
 people  depending  on  agriculture  does
 not  increase.  It  also  means  that  the
 increase  in  the  labour  force  in  agri-
 culture  must  be  utilized  in  non-  agri-
 cultural  avenues.  We  will  have  to
 agree  also  that  we  put  it  to  the  amaxi-
 mum  vse—I  mean  whatever  land  we
 have  in  the  sense  of  producing  the
 maximum  output  from  it.  I  agree
 that  if  the  Ceiling  Acts  had  been  pro-
 perly  implemented,  it  would  not  have
 been  impossible  to  deal  with  the  situa-
 tion,  the  moment  we  catch  hold  of
 such  ‘people,  (Interruptions)  1  also
 ayree  thht  whatever  ceilings  you

 10  or  20  acres,  whichever
 you  consider  to  be  economically  via-
 ble~you  can  impose  and  stick  to  it.
 Whatever  lacunse  are  there  in  the
 law,  can  also  be  filled  in.  After  hav-
 ing  done  it,  you  have  to  ask  your-
 self  whether  you  have  a  minimum-

 sized  hélding,  below  which  no  ectono-
 mies  of  scale  will  be  possible.  it  ca
 have  a  larid  of  1  acre,  I'may  not  ‘be
 able  to  utilize  it,  availing  of  the  econo-
 mies  of  scale.  If  the  ‘land  is  near  ‘the
 city,  I  may  be  able  to  do  so,  but  in  the
 rural  areas  even  with  13  acres,  you
 eannot  do  so.  So,  why  not  make  it
 of  a  certain  minimum  size,  so  that  it
 can  be  utilized  economically?  “That
 minimum  is  2)  or  3  acres  of  land.
 Your  economic  size  is  5  or  7  acres.
 At  that  level  also,  there  will  be  a
 number  of  people  who  utilize  it  at
 a  lower  level.  (Interruptions)  I
 agree  that  those  who  are  !andiess,
 Harijans  and  Adivasis  should  be  pro-
 vided  with  land.  But  is  it  not  pos-
 sible  to  evolve  a  system  of  giving
 employment  to  everybody?  Why  not
 have  an  employment-guarantee
 scheme  as  in  Maharashtra?  You  can
 introduce  it  in  the  whole  country.
 (Interruptions)  Please  see  the  practi-
 cality.  Suppose  you  say  that  there
 is  a  land  =  army.  (Interrupftions)
 Solving  unemployment  with  the  help
 of  land  army  is  not  possible.  But  you
 can  guarantee  work  to  each  and
 every  one—who  would  like  to  work.
 They  can  come  to  the  work-place.  If
 somebddy  goes  there  at  9  o'clock  and
 if  you  tell  him  that  at  the  end  of  the
 day  he  will  get  Rs.  ‘7/-  or  Rs.  9/-  for
 doing  same  work,  it  will  be  good.
 Having  made  this  arrangement,  work
 should  be  provided  to  them.  Such
 work  may  relate  to  forestry,  palfting
 tanks,  building  roads  or  bringing  un-
 cultivated  land  under  cultivation.

 can  @n~

 from’  lag.

 not  whats  being  put ithe
 rake

 tion  but  as  1  suggested that  work
 be  guaranteed  to

 ach  and  every  on#;



 gar  Reclamation  of  AGRAHAVANA  20,  1900  (SAKA)  berren  etc.  land
 for  distribution  to  landless  persons  (Res.)

 and  the  surplus  land  should  be  utiliz-
 ed  by  giving  it  to  those  who  can
 maximise  the  output.

 आओ  कथक लाल  हेमराज  लैम:  सैंना भव
 बनकररहेंगी,इसको  दुनिया की  कोई  ताकत  नहीं
 रोक  सकती  है।

 PROF.  8.  K.  AMIN:  Why  don't  you
 put  your  pressure  to  ensure  that  work
 must  be  guaranteed  to  every  body.
 The  moment  you  do  it,  all  these  prob-
 lems  will  be  automatically  solved.
 In  the  rural  areas,  if  people  are  hav-
 ing  11  acres  of  land  and  the  ceiling  is
 for  10  acres  of  land,  you  would  like  to
 take  away  one  acre  of  land  without
 paying  compensation.  But  you  are
 not  imposing  any  ceiling-on  the  urban
 property.  You  are  allowing  people  to
 have  5  bungalows  or  10  bungalows.

 भी  उम्र सेम:  इस  का  जवाब  मंत्री  जी  देंगे,  हम  लोग क्या दे  सकते  है।  यह  आत  तो  हम  लोग  भी  कहते  हैं  ।
 (स्यान)
 PROF.  अ  K.  AMIN:  Those  who

 are  working  in  the  factories,  they  can
 remain  the  owners  of  the  factories.
 But  this  rule  does  not  apply  to  the
 land.  Land  consists  of  two  aspects.
 One  is  free  and  indestructable  part
 of  the  soil  which  is  a  free  gift  of
 nature.  But  the  capital  is  also  invest-
 ed  on  land  to  make  it  cultivable.  Now
 this  is  a  man-made  thing.  If  you
 tinker  with  it,  this  aspect  will  be
 deterforated.  That  is  why,  the  alter-
 native  suggested  by  me  is  easier
 and  .practicable and  the  one  which  is
 given  in  the  resolution  %  not  practi-
 cable  in  our  country.

 “ad
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 [श्री  डी  जी०  गवई  ]
 जातें  इस  सदन में  कहते है  ।  बोलने  वाले भी
 हम  है,  सुनने  वाले भी  हम  है ंऔर  करने  वाल  भी
 हम  2.  जिस  समय  इस  देश  का  संविधान बन
 रहा  था,  उस  समय  बाबा  साहब  अम्बेडकर जी  ने  जो
 भाषण  दिया,  उसमें  उन्होंने  कहा था  कि  इस  देश  में
 बड़ी  तादाद  में  लोग  रात-दिन  मजदूरी  करते  हैं,
 करोड़ों  लोग खून  पसीना  करते  हैं,  मेहनत  करते  हैं
 लेकिन  उनको  रोटी  नसीब  नहीं  होती है,  इस  सदन  में
 ऐसे  लोग  चूनकरआय  ह  जो  तालुकदार,  मालगुजार,
 जागीरदार  ओर  जमींदार ह;  उन्होंने  ग़रीबों में  भूमि-
 वितरण  केलिए  कोई  कानून  नहीं  बनाया और  उस
 तरफ  कोई  खयाल  किया |

 डा०  राम  मनोहर  लोहिया  को  छोडे  कर  कोई
 भी  यह  प्रस्ताव  नहीं  लाया  कि  इस  देश  की  करोड़ों
 एकड़  भूमि  गरीबों  लोगों  को दी  जाये  हम  देखते
 हैं  कि  जो  आदमी  अपने  हाथ  से  काम  करता  है,  बरसात,
 सर्दी  और  धूप  में  खेत  में  पहरा  देता  है  और  काम करता  है,  जिसके  पैर  में  जता  नहीं  है  और  बदन  टेकने  क
 लिए  कपड़ा नहीं  है,  वह  भूमि  का  मालिक  नहीं  है।
 किसी  ने  उसका  ख़्याल  नहीं  किया है  1

 किया  रहि  मैं  यह  कहना  चाहता  हूं  कि  बंजर
 भूमिका वितरण  कर  के  उसमें  उपज  करने के  लिए
 कितनी  मेहनत  करनी  पड़ेगी।  सीलिंग से  अति-
 रिक्त  ज़मीन  महाराष्ट  और  दूसरे  राज्यों  में  बांटी
 गई।  लेकिन  उसमें  क्या  गद्दारी  की  गई, इस
 को  सारा  सदन  जानता  है।  जिस आदमी क  पास
 सीलिंग  से  अतिरिक्त  भूमि  ज़मीन  थी,  उसको
 कहा  गया  कि  बह  भूमिका जोभी  हिस्सा

 ख चाहता है,  वह  छोडने।  इसका  परिणाम  यह  ह
 कि  जिस  भूमि  पर  पत्थर हैं,  जहां  अनाज  पैदा  न
 होता  है,  जहां  घास  भी  नहीं  उगती  है,  ऐसी  जमीन
 छोड़  दी गई  और  उसे  रोगी  के  नाम  पर  बांट  दिया
 गया।  गरीब  आदमी  उस  जमीन  को  क्या  करेगा  ।
 क्या वह  पत्थर  पर  अपना  सिर  फोड़ेगा?  क्या  वह
 उसपर  अनाज  पैदा  कर  सकता  है?  वह  वहां पर
 फैक्टरी  नहीं  बना  सकता  है,  क्योंकि  उसके  पास
 पैसा  नहीं  है।  यह  जो  गठरी  की  गई,  यह  लांछना-
 “पद  है है

 इस  देश में  सीलिंग की  ज्यादा  कहीं  18
 एकड़ कहीं  40  एकड  और  कहीं  52  एकड  रखी
 गई।  विभिन्न  प्रदेशों  ने  इस  बारे  में  अलग  अलग

 कानून  बनाये  7  मैं  उसका भी  समर्थन  नहीं  करता
 हूं।  मैं  उसके  खिलाफ  हूं  यह  सीलिंग  बहुत
 ज्यादा  रखी गई  है।  एक  आदमी के  लिए  इतनी
 भूमि  की  ज़रूरत  नहीं  है।  ज्यादा  से  ज्यादा
 एक  आदमी  के  नाम  पर  दस  एकड़  भूमि  र  नी  चाहिए।
 कुत्ता  द्विल्ली  को  छोड़  कर,  गधा,  घोड़ा  को  छोड़ कर
 उस  ऋषि  पूजो  कुटुम्ब  है,  उस  का  लड़का  है  उस
 का  एक  ट्कुट्रम्ब है,  उस  नाम  पर,  उसी  पिता
 अनाम  पर  दस  दस  एकड़  से  ज्यादा  भूमि  नहीं  होनी
 चाहिए  ot  (व्यबधानन )  ॥

 DECEMBER  1,  1978
 for  distribution  to  landless  persons  (Res.)

 barren  ete.  land  348

 मैं  कुछ  पहले  क  पुराने  वाकयात  बतानाँ  चाहता
 हं।  यहजो  भूमि  का  झगड़ा  हैयह  बाबा  साहब  डा०
 अम्बेडकर  ने  चालू  किया  7  ..(व्यवधान)

 एक  माननीय  सदस्य:  अगड़ा  ओनरशिप  का
 |

 श्री  डी  जी०  गई:  ओनर शिप  का  नहीं
 है।  मैं  बताता हूं  ।

 देश  में  पहली  आत  यह  होनी  चाहिए  कि
 देश की  भूमि  का  राष्ट्रीकरण  होना  चाहिए  ।  कोई
 भूमि का  मालिक  नहीं  है,  जसे  हमारे  विनोवा  भावे
 जी  बोलते  हैं  कि  सारी  भूमि  गोपाल  की
 -++(व्वधान)  वह  ठीक है,  कुछ  भी  कहें

 लेकिन  उन्होंने  यह  कहा  है  कि  भूमि  भगवान  की
 देन  है,  यह  कोई  इंसान  ने  पैदा  नहीं  की  है  ।  पानी
 भी  भगवान  की  देन  है,  भूमि  भी  भगवान  की
 देन  है  और  जो  चीज  भगवान  ने  मानव  के  लिए
 दी है  उस  परसारेमानव  काअधिकार  होना  चाहिए
 उस  को  कोई  एक  आदमी  हड़प  नहीं  सकता  है।

 आज  सारे  देश  के  अन्दर  लोगों ने  भूमि  चराने
 के  लिए  ट्रस्ट  बनाए  हैं।  बेटा  टूटी  बीबी  रस्टी,
 बच्ची  ट्रस्टी,  सब  का  ट्रस्ट  बना  दिया  और  हजारों
 हजार  एकड़  उस  ट्रस्ट के  नाम  पर  लेकर  अपने  काम  में
 और  अपने  उपयोग में  ला  रहे  हैं।  दूसरा एक  वाक्या
 बता  रहा हूं।  मथुरा में  गोरक्षण  सोसाइटी  कोई  है।
 उन्होंने  एक  इस्ट  बनाया  और  हजारों  एकड़  जमीन
 उस  गो-रक्षण  ट्रस्ट  की  है  लेकिन  वहां  गऊ  एक  भी
 नहीं  है।  गऊ एक भी  नहीं  और  गो  रक्षण  ट्रस्ट
 बना  दिया।  मोटर  पम्प  बैठा  रखें है।  गऊ  तो
 नहीं  है  लेकिन  गोवर्धन  खा  रहे  हैं।  गोवधेन
 नाम का  आदमी खा  रहा  है।  मोटर  पम्प,एलेक्ट्रिक
 पाप  सब  बैठा  रखा  है,  अनाज  पैदा  कर  रहे  हैं,  अनाज
 घर  में  भर  रहे  हैं,  बेच  रहे  हैं  और  सरकार  में
 बड़ा  अच्छा  प्रभाव  है।  गो-रक्षण  ट्रस्ट  बना  कर
 उन्होंने गऊ  के  नाम  पर  खाना  बरू  कर  दिया  |
 मेरे  अपने  डिस्ट्रिक्ट  में  एक  कदरिया ट्रस्ट  बना
 हुआ  है।  सारी  फेमिली  के  नाम  से  उन्होंने  ट्रस्ट
 बना  रखा  है  और  सारा  पैसा  खा  रहें।  जो
 टेनेंट  होते  हैं  उन  को  एक  साल  या दो  साल  रखते
 हैं।  तीसरे  साल  उसको  हटा  तेरे  हैं  ताकि  वह
 परमानेंट  टेनेंट  न  बन  जाय।  तो  ज्यादा  आंकड़ों  के
 जाल  मत  तो  मैं

 पड़ना  नहीं  चाहता  हं  कि  इस  देश  में
 कितने  खेतिहर  मजदूर  हैं  ,  कितने  भूमिहीन हैं,  सात
 करोड़ हैँ या दस  करोड़  हैं  लेकिन  मैं  एक  बात  कहना
 चाहता  हें  कि  इस  देश  में  जितना  ग्रामीण  एरिया  है
 उस  में  7०  श्रतिशत लोग मजदूरी लोग  मजदूरी  कर  रह ेहैं  और
 वह  सारे  भूमिहीन  है।  तो  मैं  यह  कहता  हे  कि
 आप  इस  बंजर  भूमि  के  वितरण के  बजाय  यहां  सदन
 में  ऐसा  प्रस्ताव  लाइए  कि  गारे  देश  की  भूमि का
 राष्ट्रीकरण  हो  जाय।  मैं  भूमि  के  राष्ट्रीयकरण
 का  समर्थक  हं।  भूमि  का  राष्ट्रीकरण  होना
 चाहिए।  बाबा  साहब  डा०  अम्बेडकर के  आदेश
 से  हम  वोगो ंने  1954  में  भूमि  सत्याग्रह  महाराष्ट्र
 में  किया  और  अकेले  महाराष्ट्र  में  कम  से  कम  तीन
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 35

 के  लिए  कुछ  कार्य  करेगी  t  थोड़ी  बहुत  मदद उम  की  की गयी  है  लेकिन  अभी  भी  पूरे  जिने  में  स्थिति  गंभीर  है।
 मेने  अपने  प्रदेश  के  कृषि  मंत्री  को  अकाल  स्थिति  के
 बारे  में  लिख  कर  दिया  है  अभी  भी  कोई  कारगर  कदम
 नहीं  उठाया  गया  है  ।  दीवाली  तक  डेढ़  दो  हजार  लोग
 भाग  नक  थे  t  अभी  भी  सैकड़ों  की  संख्या  में  हर  गांव

 कैअर 3  हुक  बन
 दिमाग  के  सलक  क  वश  ि  यास  स  बम
 रुपया  जोन  के  पास  वितरित  करने  के  लिए इन
 लोगों  में  पड़ा  हुआ  है  उस  को  बे  वितरित  करें  1
 बह  पैसा  कहां  पर  लोगों  को  मजदूरी  का
 आज  तक  नहीं  विया  गया  है  tv  मांडला  जिले  की  डिंडौरी
 तहसील  के  डिंडोरी  रंज  में  निधोरी  भानपुर  गांव  में
 जो  लोगों  हारा  काम  किमी  गया  है  उस  का  पांच  छः

 दी  जाए  t  जो  आदिवासी  जिले  हैं  वहां  पर  जी  लोग  रहते
 हैं  वे  सभी  गरीब  होते  हैं,  भनादिवासी  भी  गरीब  होते
 है।  इस  वास्ते  सब  को  समान  रूप  से  मदद  पहुंचाई  जानी
 चाहिय े1

 मल्ला  जिला  पहाडी  जिला  है।  यहां  की  जमीन  पथ-
 मिली  है।  यहां  सिलाई  के  साधन  बिल्कुल  नहीं

 अधिक  जमीन  मिल  सकती  है  भोर  जो  घोषणा  की  गई  है
 उस  से  ज्यादा  जंगली  और  दूसरी  जमीन  निकल  सकती
 है।  मै  भाप  को  विश्वास  दिलाता हं  कि  यह  जो  जमीन
 निकलेगी  यह  इतनी  होगी  कि  प्रत्येक  परिवार  को  आप  दो
 हैक्टेयर  से  ज्यादा  जमीन  दे  सकेंगे  और  इस  प्रकार  से  देश
 का  उद्धार  कर  प़कॉगे  |  हमारा  देश  कृषि  प्रधान  देश  है।
 इस  वास्ते  आप  को  कृषि  पर  अधिक  ध्यान  देना  होगा 1
 ऐसा  आपने किया  तभी  आप  देश को  खुशहाल  अना

 |

 इन  शब्दों  के  साथ  मैं  कहना  चाहता  हूं  कि  श्र
 नायक  के  प्रस्ताव  को  आप  को  अवश्य  मान  लेना  हिय
 ओर  प्राथमिकता दे  कर  इस  कार्य  को  अपने  हाय  में
 लेना  चाहिये  ।  मैं  इस  प्रस्ताव  का  समर्थन  करता  हूं  ।

 MR,  CHAIRMAN:  Now  the  time
 left  is  only  20  minutes  at  our  dis-
 posal.  There  is  another  resolution
 which  is  also  to  be  moved  today.
 Thereafter  we  have  the  half-an-hour
 discussion  at  580.  Now,  it  is  for  the
 House  to  decide.  I  learn  that  the
 hon.  Minister  is  also  going  to  take-
 some  15  minutes  and  the  mover  also
 would  like  to  speak  for  about  10
 minutes,

 SHRI  PABITRA  MOHAN  PRA-
 DHAN:  ‘Yuu  may  extend  the  time  by
 fifteen  minutes.

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  The  discussion  may  conti-
 nue  and  meanwhile  Mr.  Dinesh  Joar-
 der  may  move  his  resolution.

 MR,  CHAIRMAN:  How  can  it  be
 done?  That  cannot  be  done,

 SHRI  CHITTA  BASU:  I  think  this
 House  has  precedents.  He  may  be
 allowed  just  to  move  the  resolution
 for  one  or  two  minutes  and  it  may
 be  taken  up  on  the  next  day.  There
 is  a  precedent  of  this  nature.

 MR.  CHAIRMAN;  I  am  afraig  1
 cannot  do  that.  There  is  no  such
 precedence,  :

 SHRI  DINESH  JOARDER:  Kindly
 extend  the  time  of  the  Private  Mem-
 bers’  Business  to-day,  at  oa

 MR,  CHAIRMAN:  There  is  से  es =  an-Hour  Discussion  also.’
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 SHRI  DINESH  JOARDER:  You  give
 twenty  or  thirty  minutes  more  to  the
 Private  Members  Business.

 MR,  CHAIRMAN:  Another  diffi-
 culty  is  that  Half-an-Hour  Discussion
 is  to  start  at  5-30  P.M,

 SHRI  DINESH  JOARDER:  Many
 times  on  previous  occasions  time  of
 Private  Members’  Business  has  been
 extended  till  half-an-hour  or  one
 hour  more,  Sometimes  half-an.hour
 discussion  has  been  taken  up  at  6-30
 P.M.  or  so.  So,  the  precedence  is
 there.

 MR.  CHAIRMAN:  1  propose  that
 although  there  are  few  hon.  Mem-
 bers  who  propose  to  speak,  I  would
 request  them  that  they  should  co-
 operate,  Ang  the  hon.  Mover  should
 forego  his  right  to  speak.  I  would
 now  ask  the  hon,  Minister  to  give  his
 reply  and  he  wil]  just  try  to  finish  it.

 Now,  the  Minister.

 :
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 जिम्मेदारी  नहीं  है  t

 “Deatitution  and  democracy  can-
 not,  for  Jong,  go  together”.

 4  ड  भ  -  ड  त  ड

 |
 ह्स्ती  भ  3:

 ३ 5: म्

 इस में  अ
 443

 ज ै ंझ  4453  न

 3333 त्र

 आ

 ा  थ  मी
 अव

 33  जमीन है.  र)  i
 ञ  =4

 4  ्  3  3



 358
 for  distribution  to  landless  persons  (Res.) Reclamation

 of  AGRAHAYANA  10,  1900  (SAKA)  barren  ete.  land 357°

 ह”

 कर

 कग

 2

 #

 ग्

 प्

 .

 पर्ल

 ScEEERPSEE.PEEEEEE

 #:

 लि

 मकान

 ne

 ह;

 *

 फ्

 Of

 “3

 ड

 ह

 ज

 न

 33

 दु

 अ

 के

 स्ब

 अ

 पंजाब

 ड्

 ह

 द

 : बिजली

 श

 द्

 सरकार

 हंक

 उ

 ि

 मर

 %

 क

 हजार

 ष

 उ

 मी

 -

 ्

 ्

 अ

 अजन्य

 अध

 अ

 निजि

 री

 जज

 गुद

 ल्म

 समी

 3

 क

 _

 ह

 कर

 ध

 _

 ड

 :

 ट्

 म्

 *

 ्

 44

 न

 हहे

 343

 प

 1113

 उ

 द

 ह

 ः

 की

 औ

 =

 द

 किन

 दिव

 डॉ

 हावर

 म

 उ

 हिम एम

 ग

 है

 ही

 सग!

 ः

 बीम

 ः

 अमी

 मगन

 निप

 ममा

 !

 ग:

 न्

 ै

 थ

 न

 गा

 नि

 3

 ज

 ‘

 उर

 “ge

 औ

 न

 प्

 ह

 र

 "ी

 GHEE

 नए!

 कू

 न्

 221

 नन्

 भ

 ड्



 म्

 ete:  land
 on  to  landless  persons  (Res.

 DECEMBER  1,  1978
 for  distributi

 Reclamation  of 359

 हिं

 जिन

 535

 झ
 अ हि

 ह

 अजर

 नि

 त

 ह:

 शम्

 ”

 र्

 थ्

 शफ

 ्

 द

 :

 अन्नज

 अअ

 ्

 ड

 गया.

 प

 ्

 दि

 तरस

 अ

 215

 ्

 उ

 हिमा

 tf

 ५

 :

 स

 |

 उत्तर

 डांगे

 ज

 र

 कूं

 के

 ह्यद

 रिट

 उन्

 कर्न

 हू

 हि

 अ

 ्

 ग

 उ:

 नभ क

 अम nea

 क

 नमे

 क

 4

 हई

 न

 है

 क

 ्

 क्

 हि

 मक

 उअना

 312

 ि

 : निज

 ऊ

 न

 अन

 है

 “ड

 झ

 -

 ६

 2

 शह

 र

 फर गू माणा

 geez

 हई

 ह

 ४

 शिर

 पि

 हैं

 १

 सर

 ह

 स्नु

 कहर

 हई

 उ

 /

 ©

 $e

 nig

 ि
 अ

 3अंत333

 आ

 न

 ae

 ह

 :

 हॉ

 मा
 अ

 आका:

 उ

 कम

 "1

 34

 अह

 अ

 शिरि

 ह।


